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CENTRAL POLLUTION CONTROL BOARD  

REGIONAL DIRECTORATE (BENGALURU)  

Nisarga Bhawan, A-Block, 1st & 2nd floors, Thimmaiah Road 

7th D main, Shivanagar, Bengaluru-560079 

 

INSPECTION REPORT OF M/S KRISHNA SAHAKARI SAKKARE KARKHANE 

NIYAMIT, ATHANI TALUK, BELGAUM DISTRICT, KARNATAKA INSPECTED 

UNDER ENVIRONMENTAL SURVEILLANCE OF 17 CATEGORIES OF HIGH 

POLLUTION POTENTIAL INDUSTRIES. 

 

 Date of inspection: 06-02-2024 

Sl. 

No.  

ITEM(S)  DETAIL(S)  

1.   Name/Address   M/s Krishna Sahakari Sakkare Karkhane Niyamit  

Sy.No.1141, 1142, 1143, 1136 & 1137 

Sankonatti village, Athani Taluk, Belgaum District 

591304 

2.   Telephone / e-mail   Sh. G M Patil, Managing Director 

9740024303 

Email: krishnasugar@gmail.com 

Shri S S Patil, EHS Head, 9972602824 

08289-255000 

3.   Date of Visit  06-02-2024. 

Sugar unit was not in operation since crushing season 

was closed on 26-01-2024. Cogeneration boiler and 

ETP was in operation. 

4.   Purpose of visit:  

Environmental Surveillance of 17 categories of high pollution potential industries and common 

facilities based on OCEMS data.. 

5. Industry Details : Unit is a Cooperative Sugar and Cogeneration Power plant 
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6.   Status of Display Board at the 

entrance gate (as per Hon’ble  

Supreme Court order in WP  

657/1995)  

Display board provided but not updated. 

 
7.   Category & year of establishment  Red large, March 2002 

8.   Products & Production capacities:  

Sl.N

o 

Details Consented 

production Qty/ 

month 

Actual production 

Qty. /month during 

the current season 

Actual production 

on the day of 

inspection 

1. White sugar 18975 MT 19612 MT 0 

2. Molasses 6600 MT 8507 MT 0 

3. Power generation 19440 MWH 19147 MWH 25 MWH 

Cane crushing capacity- 5500 TCD 

1 Ton of cane crushed  280 Kg of Bagasse (approximately 28% of cane) 

    45 Kg of Molasses 

    40 Kg of filter cake/ press mud 
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    Approximately 110 Kg of sugar (from the sugar cane juice  

    extracted from cane crushed) 

Boiler 

1 ton of Bagasse   2.2 to 2.3 tons of steam generation 

Calorific value of Bagasse 2271 Kcal/ Kg 

5.2 tons of steam   1 MWH Power in 80 TPH high pressure Boiler 

6.8 tons of steam  1 MWH Power in 40 TPH low pressure Boiler 

On the day of inspection (06-02-2024), total power generation was 25 MWH and bagasse 

feed rate was varying from 22 to 32 Tons of bagasse per hour for 80 TPH Boiler. 

9.   Production of Products  as on 06-

02-2024 

Sugar unit was not in operation since crushing season 

was closed on 26-01-2024 and unit was inspected on 

06-02-2024, hence cane crushing and sugar 

production was not taking place. Cogeneration 

power plant and ETP was in operation. 

10.   Status of the Consents  

(Consolidated Consent &  

Authorization) issued by SPCB  

The Sugar and Cogeneration plant is having common 

Combined consent under AW329820 issued vide order 

dated 17-02-2022 valid up to 30-06-2026 and 

Hazardous Waste authorization no. 340955 valid upto 

30-06-2026. Copy enclosed as Annexure-I & II 

respectively. 

11. Fresh Water Consumption:  858 m3/day 

Sl.No Type Consented qty of effluent 

generation m3/day 

Actual qty of effluent 

generation (Annual Average 

FY-22-23) m3/day 

1. Domestic purpose 20 22 

2. Manufacturing 

process 

545 390 

3. Others 293 37 

 Total 858 449 m3/day 
 

12.   Name of the treatment units in the 

system (ETP) & Operational  

Status   

ETP Capacity: 1000 m3/day 

Oil & Grease separation collection tank  

Neutralization tank Aeration tank 1, 2 & 3 

Clarifier water is drawn into a tank where OCEMS  
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  sensors are placed 

 

pressure sand filter Final polishing tank outlet for 

irrigation 

Effluent is drawn after Clarifier into a tank where 

OCEMS sensors are placed. 
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Photo: Oil & grease trap Collection tanks   Aeration tanks   

  
Photo: Final polishing pond   

 

Discharge of 

final treated 

effluent for 

irrigation 
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Photo: Online readings pertaining to sampling period 

13.   OCEMS details such as device make, models, IDs, etc. provided on CPCB registration portal  

OCEMS: OCEMS: Treated Effluent  

Parameter Device ID Range Make Model 

flow I160005 0-60m3/hr I160005 FLOW IRL 

8700 K 

TSS SS150914068B 1 to 1500 

mg/L 

DYS 3000 B DYS 

Dae 

413130002SS 

COD H66965330081 0-20,000 

mg/L 

TOC-4200 Shimadzu 

pH 230215  DWA 3000 B 

Yoon scale 

PW 34 

 

14.   Supplier/service provider  OCEMS: Treated Effluent: 

WTW make system supplied by  

Flow meters supplied  

OCEMS: SWAN Environment Pvt. Ltd 

15.   Location of OCEMS   Outlet of clarifier of ETP 

16.   Operational status   Running condition (at the time of inspection) 

17.   Operating principle   Micro-processor based Analyzer 

18.   Calibration Status  The OCEMS instruments are calibrated by M/s Swan 

Environmental Pvt Ltd on 04-11-2022 valid till 03-11-

2023. Copy of calibration certificates is placed as 

Annexure-III. 

19.   Sampling Locations   

(Sampling for OCEMS applicable 

parameters-industry category 

wise)  

Sugar ETP Inlet and Outlet. 
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20.   Monitoring Results   

 Parameters   Inlet  Outlet  OCEMS 

values 

Lagoon Standards 

pH at 250C  4.24  8.25 7.55 6.98 5.5-8.5 

TSS mg/L  161  8.2 0.00  74.7 100 

TDS mg/L  6525  653 -  2949 2100 

BOD mg/L  6832  5.3 -  976 100 

COD mg/L  10229 48  23.16  2856  
 

21.   Effluent Standards as per 

CCA issued by SPCB.  

 Parameters   Standards 

pH at 250C 5.5-8.5 

TSS mg/L 100 

TDS mg/L 2100 

BOD mg/L 100 

O & G mg/L 10 
 

22.   Compliance/Non-compliance   Treated effluent of sugar plant is complying with KSPCB 

stipulated standards, but however TDS and BOD is exceeding 

the treated effluent standards in effluent stored in earthen lagoon 

in the unit premises. 

23.   Disposal of Treated effluent  

(Member of 

CETP/ZLD/other)  

Part of effluent is treated in ETP and part is directly taken to 

earthen lagoon. Treated effluent from ETP is used for irrigation 

in an area of 64.17 acres. Unit has not installed permanent 

pipeline network for utilizing the treated effluent for irrigation. 

It was reported that using temporary hose pipes, treated effluent 

is taken for irrigation. 

24.   On-line data corresponding 

to the period of inspection.  

OCEMS Data was transferred from unit to CPCB server. 
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25.   Certificates, if certified for 

the performance of the 

instruments/ analyzes 

The OCEMS instruments are calibrated by M/s Swan 

Environmental Pvt Ltd on 04-11-2022 valid till 03-11-2023. 

Copy of calibration certificates is placed as Annexure-III. 

26.   Issued related to data 

connectivity.  

 Nil 

27.   Emission Management    

28.   Detail of Emission Control system -  

Sl.No Name of 

equipment/ 

installation 

capacity APCD’s 

provided 

Stack 

height 

Operational 

status on day 

of inspection 

1. ESP 80TPH Boiler Electro static 

precipitator 

72 m Operational 

2. Wet Scrubber 2x 40TPH 

Boilers 

Wet scrubber 54 m Not in 

operation 
 

29.   Operational Status   On the day of inspection, 80 TPH was operational and 40 TPH 

boiler was not in operation.  

30.   Stacks provided with OMS 

system  

Unit has installed Bagasse fired boiler, hence OCEMS is not 

provided. 

31.    Adequacy of the ECS   

(Adequate / Not adequate)  

80 TPH bagasse fired boiler stack was monitored and 

monitoring results are as follows: 

 

Date & Time 

of 

Monitoring 

Parameter Fuel Type Monitoring 

Results 

OCEMS 

reading 

Standard 

stipulated in 

OCEMS portal 

06. 02. 

2024 

14:30 hrs 

to 15:30 

hrs. 

Particulate 

Matter in 

mg/Nm3 

Bagasse 

fired Boiler 

6843.28 

mg/Nm3 

OCEMS 

not 

provided 

150 

mg/Nm3 
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From the Emission monitoring results, it is observed that air pollution control devices are not 

adequate and PM values are 6843.28 mg/Nm3 against the standard of 150 mg/Nm3.  

32.   Operational Status of online 

emission monitoring system   

Unit has installed Bagasse fired boiler, hence OCEMS is not 

provided 

33.   Name and Address of Power  

Supply Agency  

HESCOM- Hubli Electricity Supply Company Limited 

 

34.    Name and Address of Water  

Supply Agency  

Krishna river –Gov.Irrigation Dept. Athani . 

35.   Hazardous Waste Management: Unit is generating used oil, empty barrels and waste residues 

containing oil as hazardous waste but however unit has not installed any dedicated hazardous 

waste shed. No manifest copies provided during inspection.  

36 Whether ONSITE/OFFSITE emergency plan prepared (Yes/No) –  Not provided during 

inspection 

37.   Whether Public Liability Insurance taken (Yes/No/Not Applicable)  - Not provided during 

inspection 

38.   Observations:   

 M/s Krishna Sahakari Sakkare Karkhane Niyamit, (the unit) is located in Survey No 

1141, 1142, 1143, 1136 & 1137, Sankonatti village, Athani Taluk, Belagaum District, 

Karnataka State -591304. It is an Sugar & Cogeneration unit. Geo-cordinates are 

16°39'57.0"N 75°03'00.6"E. 

 
Photo: satellite image of 12/2023 
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The cane crushing capacity is 5500 TCD. 250m3/hr cane carrier capacity Milling section (5 

no.s of mills) Juice extraction (96%)  Bagasse to Boiler 

1 ton of cane crushed  110 Kg of sugar 

    280 Kg of bagasse 

    45 Kg of A grade Molasses 

    40 Kg of filter cake/ filter press 

 Sugar cane is crushed and juice is extracted heated to 70-750C in juice heaters. Water is 

added at the time of juice extraction. It undergoes a process of lime treatment and 

sulphitation with the addition of lime and sulphur dioxide, respectively. The juice is 

heated again to 1020C in another set of juice heaters. The hot juice with 15% -16% solids 

(brics) is decanted out from the clarifier and sent for evaporation. Sludge from juice 

clarifier is filtered to separate solid impurities as press mud. The syrup from evaporators 

is taken to pans for boiling where the syrup concentrates and sugar grains are formed, 

Sugar crystals are separated form mother liquor in the centrifuge. Non crystallisable 

matter from the syrup, called molasses, is drained out from the centrifuge. The molasses 

is weighed and sent to storage tank. The wet sugar from centrifuge is sent to driers. On 

the day of inspection sugar plant was not in operation. 5500 TCD cane crushing capacity 

and 250 m3/ hr cane carrier capacity. Cane carrier Milling section (5 no.s of mills) 

Juice extraction  96% of juice to sugar mill, Bagasse to Boiler. 

 

 Effluent is generated from milling section, cooling tower, process and boiler blow 

downs. As per consent, 545 KLD of effluent is generated. On the day of inspection ETP 

was in operation and ETP capacity is 1000 KLD, but however only part of effluent is 

treated in ETP. stagnation of effluent and algae formation was observed in ETP 

components. ETP comprises of  

Oil & Grease separation collection tank  Neutralization tank Aeration tank 1, 2 & 3 

Clarifier water is drawn into a tank where OCEMS  

        sensors are placed 

 

pressure sand filter Final polishing tank outlet for irrigation 

 

 Effluent is drawn after Clarifier into a tank where OCEMS sensors are placed. 

OCEMS sensors were in operation. The sensors were placed in raw effluent and 

observed that corresponding changes in pH, TSS and COD values. Treated effluent is 
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disposed for irrigation but however proper irrigation pipeline network was not 

available. There 4 no.s of HDPE hose pipes of 40 ft length and it was reported that by 

joining these hose pipes, effluent is discharged to nearby farms. Sludge drying beds 

were completely empty. The agricultural management plan furnished by unit is placed 

as Annexure-IV 

 

 The flow meter located at the outlet of ETP near the point of treated effluent discharge 

sent to the fields for irrigation purposes was currently non-operational 

 

 It was observed that unit is part of effluent is bypassed into an earthen lagoon. Effluent 

is mixed with press mud, fly ash and effluent. It was reported by the unit that by mixing 

all three, unit intends to prepare compost/ fertilizer. Around 5acres of land is converted 

into lagoon and filled with effluent, ash and press mud.  

 
Satellite image of 12/2023 showing lagoon 

 

ETP 

Bypasssing of raw 

effluent into lagoon 

Lagoon 
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Photos showing path of bypass of effluent from ETP to lagoon 

     
Photo: Lagoon 

 It is observed from Historical satellite images that earthen lagoon is existing since 2019 

onwards. The satellite images (February, March and April of previous years) are affixed 

below for reference: 

  
Satellite image of 2/ 2019    Satellite image 4/ 2020 
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Satellite image 3/2023 

 

Effluent was collected from Inlet & outlet of ETP and from lagoon and analysis results are as 

follows: 

Parameters   Inlet  Outlet  Lagoon Standards 

pH at 250C  4.24  8.25 6.98 5.5-8.5 

TSS mg/L  161  8.2  74.7 100 

TDS mg/L  6525  653  2949 2100 

BOD mg/L  6832  5.3  976 100 

COD mg/L  10229 48   2856  

 

 From analysis results, it is observed that treated effluent is complying with KSPCB 

stipulated standards but however TDS & BOD of effluent stored in earthen lagoon is 

exceeding the treated effluent standards. Copy of analysis results is placed as Annexure-

V. 
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Oil collected in drums from  Collection tank        Homogeneous tank 

At the inlet of ETP 

    
Neutralizer tank    Aeration tank      Clarifer 

  
Sludge drying bed   Photo: Dimensions of ETP provided by unit 

 

 Bagasse is fired in boiler. Sugar plant is having three boilers 80 TPH and 2 X 40 TPH. 

On the day of inspection, 80 TPH boiler was in operation while 40 TPH boilers were not 

in operation. Flue gas from 80 TPH boiler is passed through three fields Electro Static 
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Precipitator and then vented out through a stack of height 72m. 80 TPH Boiler stack was 

monitored and PM values was 6843.28 mg/Nm3 against the KSPCB stipulated standard.  

Date & 

Time of 

Monitoring 

Parameter Fuel Type Monitoring 

Results 

OCEMS 

reading 

Standard 

stipulated  

06. 02. 

2024 

14:30 hrs 

to 15:30 

hrs. 

Particulat

e Matter 

in 

mg/Nm3 

Bagasse 

fired 

Boiler 

6843.28 

mg/Nm3 

OCEMS 

not 

provided 

150 

mg/Nm3 

 

 The air pollution control devices installed in 80 TPH Bagasse fired boiler is inadequate 

and unit has to augment the air pollution control devices. Copy of monitoring results is 

placed as Annexure-VI. 

 

 On an average, 4 % of cane crushed is generated as press mud. Part of Press mud is 

given to farmers as manure while part is dumped in lagoon. 

 

 Ash produced from bagasse will be 2.0 % on wet basis. Bagasse consumption in boiler 

is about 2450 T/d. 40 tons/ day of ash is generated from sugar plant and part of ash is 

sent to M/s Tanvi Resources, Belgaum but however no records provided. 

 

 Lot of ambient dust and flyash observed in unit. Flyash was scattered in unit. 
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 Unit has not constructed dedicated hazardous waste storage shed. Used oil from unit was 

stored near ETP. Unit has entered into an agreement with M/s Shantdurga 

Petrochemicals, Khanapura, Belagaum dist, Karnataka for disposal of Hazardous waste/ 

used oil valid during 01-01-2023 to 31-12-2024 (Copy placed as Annexure-VII) but 

however copies of Hazardous waste manifest were not made available during inspection.  

 
Photo: Hazardous waste stored near ETP 

 

39.   Recommendations: The unit shall be directed to comply with the following: 

 

Flyash dumped in 

the premises 
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1. To augment the air pollution control devices connected to 80 TPH Boiler and ensure 

that stack emissions are complying with CPCB/ KSPCB stipulated standards. 

 

2. To dismantle the earthen lagoon and to transfer the effluent from the lagoon to ETP 

and to treat the effluent stored in lagoon in ETP. 

 

3. To ensure that proper pipeline network is laid for utilization of treated effluent for 

irrigation. 

 

4. To ensure that effluent is not bypassed and entire effluent generated is treated in ETP 

 

5. To ensure that proper records are maintained on the quantity of used oil, fly ash, press 

mud, sludge/ solids generated from the unit and quantity disposed and details of 

vendors to whom it is disposed 

 

6. To ensure that effluent from sugar production blocks are channelized to ETP. 

 

7. To ensure that hazardous waste such as used oil, waste residues, empty barrels are 

disposed within 90 days from the date of generation in compliance with Hazardous 

Waste Management Rules, 2016. 

8. To ensure that flow meter installed at outlet of ETP where the treated effluent is being 

discharged to the fields for irrigation purposes is properly working.   

40. Name(s) of visiting officials:  Smt. Mahima T, Sc-D 

    Ms. Nisarga K Gowda, Sc-B 

    Dr. Anantha N S, SSA 

41. Date of Inspection:   06-02-2024 

42. Signature of inspecting official 
 

 

Dr. Anantha N S 

SSA 

 

 

 

Nisarga K Gowda 

Sc-B 

 
Mahima T 

Sc-D 
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Date: 17/02/2022

Combined consent for discharge of effluents under the Water (Prevention and Control of Pollution) 
Act , 1974 and emission under the Air (Prevention and Control of Pollution)Act , 1981

Ref:   1.   Application filed by the applicant/organization on

,held on 21/12/20213.Proceedings of the ECM dated 01/01/2022

on 12/10/20212.Inspection of the 
Industry/organization/by RO,

13/10/2021

Consent is hereby granted  to the Occupier  under Section 25(4) of the Water (Prevention & Control of Pollution) Act, 1974 ( 
herein referred to as the Water Act) & Section 21 of Air (Prevention & Control of Pollution) Act, 1981, ( herein referred to as 
the Air Act)  and  the Rules and Orders made there under  and authorized the Occupier to operate /carryout industry/activity & 
to make discharge of the effluents & emissions confirming to the stipulated standards from the premises mentioned  below and 
subject to the terms and conditions as detailed in the Schedule Annexed to this order.

Location:
Name of the Industry:  Krishna  Sahakari Sakkare Karkhane Niyamit

Address: Sy.No.1141, 1142, 1143, 1136 & 1137,  , Sankonatti  village, Athani Taluk, Belgaum District

Industrial  Area: Not In I.A, Sankonatti ,
Taluk: Athani, District:  Chikkodi
CONDITIONS:

a) Discharge of effluents under the Water Act:
Sr   Water Code WC(KLD) WWG(KLD) Remark
1 Domestic Purpose 26.000 20.000
2 Manufacturing Processes 550.000 545.000 From Process
3 Others ..... 300.000 293.000 Water treatment Plant (DM 

Plant, R.O & U.F) for boiler 
& cooling make up (Co gen 
Plant)

Sl. No. Description of chimney/outlet Limits specified refer schedule

The details of Sources, control equipments and its specification, type of fuel,constituents 
to be controlled in emissions etc. are detailed in Annexure-II. 

b) Discharge of Air emissions under the Air Act from the following stacks etc.

The consent for operation is granted considering the 
following activities/Products;

Sr Product Name Applied Qty/Month Unit
1 Co-generation 19440.0000 MWH
2 molasses 6600.0000 M.T
3 White Cryster Sugar 18975.0000 M.T

This consent is valid for the period from 01/07/2021 30/06/2026to

To,

Krishna  Sahakari Sakkare Karkhane Niyamit

COPY TO:

The Environmental Officer, KSPCB, Regional Office  Belgaum (Chikkodi) for information and necessary action.

2.    Master Register.

3.    Case file.

Consent Fee paid  : Rs. 1000000

Combined Consent Order No. AW-329820 12286PCB ID:

Printed from XGNPage-1 e_outwardno48254--17/02/2022

Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church 

Street,Bengaluru-560001
Tele : 080-25589112/3, 25581383

Fax:080-25586321
email id: ho@kspcb.gov.in

(This document contains 5 pages including annexure & excluding additional 
conditions)

Consent No. AW-329820
Valid upto: 30/06/2026

Consent For Operation
(CFO-Air,Water)

Industry Colour: RED Industry Scale: LARGE
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                                                                           SCHEDULE

                                                        TERMS AND CONDITIONS

A.  TREATMENT AND DISPOSAL OF EFFLUENTS UNDER THE WATER ACT.
1.   The discharge from the premises of the occupier shall pass through the terminal manhole/manholes where from 
the Board shall be free to collect samples in accordance with the provisions of the Act/Rules made there under.

2(a).   The sewage/domestic effluent shall be treated in septic tank and with soak pit. No overflow from the soak pit 
is allowed. The septic tank and soak pit shall be as per IS 2470 Part-I & Part-II.
                                                                                       
2(b).   The treated sewage effluent discharged shall conform to the standards specified in Annexure-I.

3(a).   The trade effluent generated in the industry shall be treated in the ETP and treated effluent shall confirm to the 
standards stipulated by the Board in Annexure-I
                                                                                       
3(b).  The trade effluent shall be handed over to CETP and maintain  logbook of effluent generated & sent every day.

4.      The applicant shall install flow measuring/recording devices to record the discharge quantity and maintain the 
record.

5.   The applicant shall not change or alter either the quality or the quantity or the place of discharge or temperature 
or the point of discharge without the previous consent/ permission of the Board.

6.   The applicant shall not allow the discharge from the other premises to mix with the discharge from his premises. 
Storm water shall not be allowed to mix with the effluents on the upstream of the terminal manhole where the flow 
measuring devices are installed.

7. The daily quantity of domestic effluent and trade effluent from the industry shall not exceed the limits as 
indicated in this consent order:

8. The applicant shall discharge the effluents only to the place mentioned in the Consent order and discharge of 
treated/untreated outside the premises is not permitted. 

B. EMISSIONS:

1. The discharge of emissions from the premises of the applicant shall pass through the air pollution control 
equipment and discharged through stacks/chimneys mentioned in Annexure-II where from the Board shall be free 
to collect the samples at any time in accordance with the provisions of the Act and Rules made there under.The 
tolerance limits of the constituents forming the emissions in each of the stacks shall not exceed the limits laid down 
in Annexure-II. 

2. The applicant shall provide port holes for sampling of emission, access platforms for carrying out stack sampling, 
electrical points and all other necessary arrangements including ladder as indicated in Annexure-II. 

3. The applicant  shall upgrade/modify/replace the control equipment with prior permission of the Board. 

C.MONITORING  & REPORTING: 

1.      The applicant shall get the samples of  effluents &  emissions collected and get them analyzed once a 
month/either by  in house  monitoring laboratory or   through EP  approved laboratories  for the parameters as Indicated in 
Annexure I & II. 

2. The applicant shall maintain log books to reflect the working condition of pollution control systems and also self monitoring 
results and keep it open for inspection.

D.  SOLID WASTE (OTHER THAN HAZARDOUS WASTE) DISPOSAL:

1.The applicant shall segregate solid waste from Hazardous Waste, Municipal Solid Waste and store it properly till 
treatment/disposal without causing pollution to the surrounding Environment.

2.The solid waste generated shall be handled & disposed by scientific method without causing eye sore to the 
general public and to the surrounding environment.

Printed from XGNPage-2 e_outwardno48254--17/02/2022

Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church 

Street,Bengaluru-560001
Tele : 080-25589112/3, 25581383

Fax:080-25586321
email id: ho@kspcb.gov.in

(This document contains 5 pages including annexure & excluding additional 
conditions)

Consent No. AW-329820
Valid upto: 30/06/2026

Consent For Operation
(CFO-Air,Water)

Industry Colour: RED Industry Scale: LARGE
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E. NOISE POLLUTION CONTROL:                 

    The applicant shall ensure that the ambient noise levels within its premises during construction and during operational
    period  shall not exceed  w.r.t Area/Zone as per Noise Pollution (Regulation and Control) Rules, 2000 as mentioned 
    below:-

     a)  In Industrial Area 75 dB(A) Leq during day time and 70 dB(A) Leq during night time.

     b)  In Commercial Area 65 dB(A) Leq during day time and 55 dB(A) Leq during night time.

     c)  In Residential Area 55 dB(A) Leq during day time and 45 dB(A) Leq during night time.

     d)  In Silence Zone 50 dB(A) Leq during day time and 40 dB(A) Leq during night time.

     Note: -  *    Day time shall mean 6 am to 10 pm and Night time shall mean 10 pm to 6 am. 

                 *    dB(A) Leq denotes the time weighted average of the level of sound in decibels on scale A which is
                       relatable to human hearing. 

                 *    A “decibel” is a unit in which noise is measured.

                 *    “A”, in dB(A) Leq, denotes the frequency weighting in the measurement of noise and corresponds to
                        frequency response characteristics of the human ear.

                 *    Leq: It is an energy mean of the noise level over a specified period. 

F. HAZARDOUS AND OTHER WASTES (MANAGEMENT & TRANSBOUDARY MOVEMENT)Rules 2016:

The applicant shall comply with the  provisions of the Hazardous and other Wastes (Management & Transboundry Movement) 
Rules 2016.

G.  GENERAL CONDITIONS:

1.         The applicant shall not allow the discharge from the other premises to mix with the discharge from his 
premises.

2.         The applicant shall promptly comply with all orders and instructions issued by the Board  from time to time or 
any other officers of the Board duly authorized in this behalf.

3.         The applicant shall set-up Environmental Cell comprising of qualified and competent personnel for complying 
with the conditions specified.

4.      The Board reserves the right to review, impose additional conditions, revoke, change or alter terms and 
conditions of this consent.

5.      The applicant shall forthwith keep the Board informed of any accidental discharge of emissions/effluents into 
the atmosphere in excess of the standards laid down by the Board.  The applicant shall also take corrective steps to 
mitigate the impact.

6.      The applicant shall provide alternate power supply sufficient to operate all Pollution control equipments.

7.      The entire premises shall always be kept clean. The effluent holding area, inspection chambers, outlets, flow 
measuring points should made easily approachable.

8.      The applicant shall display the consent granted in a prominent place for perusal of the inspecting officers of the 
Board.

9.      The applicant his heirs, legal representatives or assignee shall have no claims what so ever to the continuation or 
renewal of this consent after expiry of the validity of consent.
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10.  The applicant shall make an application for consent for subsequent period at least 45 days before expiry of this consent.

11. The applicant shall develop and maintain adequate green belt all around the periphery.

12. The applicant shall provide rain water harvesting system and shall provide proper storm water management system.

13.This consent is issued without prejudice to any Court Cases pending in any Hon’ble Court

14. The applicant shall furnish the Environmental statement for every financial year ending with 31st March in Form-V 
as per Environment (Protection) Rules, 1986. The statement shall be furnished before the end of September.  

  
15.The applicant shall display flow diagram of the pollution control system near the pollution contol system/s.
 

                                                                                                                

NOTE:

The  Conditions Nil  mentioned in the schedule are not applicable.

1. The occupier shall comply with all the additional terms and conditions stipulated in Annexures I, A & B attached here.
2. This consent order contains 12 pages including Annexures.

Additional Conditions:

Chi
m.N
o.

Chimne
y 
attached 
to

Capacity/ 
KVA 
Rating

Minimum 
chimney 
height to be 
provided 
above 
ground 
level
(in Mts)

Constituents to be 
controlled in the 
emission

Tolerance 
limits 
mg/NM3

Fuel Air pollution
Control 
equipment to 
be 
installed,in 
addition to 
chimney 
height as per 
col.(4)

Date of which air 
pollution control 
equipments shall 
be provided to 
achieve the 
stipulated 
tolerance limits 
and chimney 
heights 
conforming to 
stipulated 
heights.

1 Boiler Boiler of 
40 TPH

54 PM(mg/NM3),SO2
(PPM),NOx(PPM)

150,0,0 BAG SCR Before 
commissioning.

2 Boiler Boiler of 
80 TPH 

72 PM(mg/NM3),SO2
(PPM),NOx(PPM)

150,0,0 BAG ESP Before 
commissioning.

3 D.G. 
Sets

Attached 
to 320 
KVA DG

6 PM(mg/NM3),SO2
(PPM),NOx(PPM)

0,0,0 DIE AEC,DSS Before 
commissioning.

4 D.G. 
Sets

Attached 
to 625 
KVA  DG

10 PM(mg/NM3),SO2
(PPM),NOx(PPM)

0,0,0 DIE AEC,DUS Before 
commissioning.

5 Boiler Boiler of 
40 TPH

54 PM(mg/NM3),SO2
(PPM),NOx(PPM)

150,0,0 BAG SCR Before 
commissioning.

SCR : Scrubber

ESP : E.S.P

AEC,DSS : Accoustic Enclosures

AEC,DU
S

: Accoustic Enclosures

Note:
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Note:
          1.     The Noise levels within the premises shall not exceed 75 dB (A) leq during day time and 70 dB(A) leq during night                        
    time respectively.                                                                                                                                                                                               
   
           2.     The DG set shall be provided with acoustic measures as per SI.No.94 in Schedule-I of Environment                                              
       (Protection)Rules.                                                                                                                                                                                           
    
           3.     There shall be no smell or odour nuisance from the industry.

LOCATION OF SAMPLING PORTHOLES, PLATFORMS, ELECTRICAL OUTLET.

1.      Location of Portholes and approach platform:

            Portholes shall be provided for all chimneys, stacks and other sources of emission.  These shall serve as 
            the sampling points.  The sampling point should be located at a distance equal to atleast eight times the 
            stack or duct diameters downstream and two diameters upstream from source of low disturbance such as 
            a Bend, Expansion, Construction Valve, Fitting or Visible Flame for rectangular stacks, the equivalent  
            diameter can be calculated from the following equation.

                                                       2 (Length x Width)
             Equivalent Diameter   =     -----------------------
                                                          (Length + Width)

2.      The diameter of the sampling port should not be less than 100 mm dia”. Arrangements should be made so 
that the porthole is closed firmly during the non sampling period 

3.      An easily accessible platform to accommodate 3 to 4 persons to conveniently monitor the stack emission 
from the portholes shall be provided.  Arrangements for an Electric Outlet Point of 230 V 15 A with suitable 
switch control and 3 Pin Point shall be provided at the Porthole location.

4.      The ladder shall be provided with adequate   safety features so as to approach the monitoring location with ease.   

                  For and on behalf of the                    
   Karnataka State Pollution Control Board
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340955

30/06/2026

4(This document contains pages excluding annexure )

Date: 05/12/2023

FORM FOR GRANT OR RENEWAL OF AUTHORISATION BY STATE POLLUTION 
CONTROL BOARD TO THE OCCUPIERS, RECYCLERS, REPROCESSORS, REUSERS, USER 
AND OPERATORS OF DISPOSAL FACILITIES

Ref:   1. Authorization application submitted  by the industry/organization on  20/10/2023 at 
Regional  Office.

2. Inspection of the project site/organization by Regional Officer , Belagavi(Chikkodi) on 
20/10/2023
3. Proceedings of CCM dated:  , held on:  

1. Number of authorization 340955 and date of issue 05/12/2023

2. Reference of application No. 93603 Inward  Date  20/10/2023 

3. CHAIRMAN  of Krishna  Sahakari Sakkare Karkhane Niyamit is hereby granted an authorization based on 
the enclosed signed inspection report for Generation,Collection,Reception or any other use of hazardous or 
other wastes or both on the premises situated at the location Address: Sy.No.1141, 1142, 1143, 1136 & 1137, 
  , Sankonatti  village, Athani Taluk, Belgaum District Industrial  Area : Sankonatti  ,  Taluk : Athani , 
District : Chikkodi

Details of Authorization:

Category of Hazardous 
waste    as per the 
Schedule I,II,III & IV 
of these rules

Description of 
Hazardous Waste

Quantity/Annum Unit Authorized Mode of 
Disposal or recycling or 
utilization or co-processing, 
etc.,

I  33.1~Empty 
barrels/containers/liner
s contaminated with 
hazardous chemicals 
/wastes 

0.250 MTA As Per Annexure

I  5.1~Used Spent Oil 0.744 MTA As Per Annexure

I  5.2~Wastes Residues 
Containing Oil

0.500 MTA As Per Annexure

1. The authorization  shall be valid  for a period upto   30/06/2026 

A. General Conditions of  authorization:

 1. The authorized  person shall comply with the provisions of the Environment (Protection) Act, 1986 and the
     Rules made there under.

Authorization No: 340955 PCB ID: 12286

Page-1 e_outwardno66111--
05/12/2023

Printed through XGN  CHIEF/SENIOR ENVIRONMENTAL OFFICER

Annexure-II

40



Karnataka State Pollution Control Board
Parisara Bhavana,No.49, Church 
Street,Bengaluru-560001
Tele : 080-25589112/3, 25581383/388
Fax:080-25586321
email id: ho@kspcb.gov.in 

Form 2 -[Rule 6(2)] Authorization 
under Hazardous & Other Wastes 
[Management & Transboundary 

Movement]Rules,2016

Authorization No:

Valid upto:

340955

30/06/2026

4(This document contains pages excluding annexure )

 2. The authorization or its renewal shall be produced for inspection at the request of an Officer authorized by 
the Karnataka State Pollution Control Board.

 3. The person authorized shall not rent, lend, sell, transfer or otherwise transport the hazardous wastes and 
other   wastes except what is permitted through this authorization and without obtaining prior permission 
of the KSPCB.

 4. Any unauthorized change in personnel, equipment or working conditions as mentioned in the application 
by the person authorized shall constitute a breach of this authorization.

 5. The person authorized shall implement Emergency Response Procedure (ERP) for which this authorization 
is being granted considering all site specific possible scenarios such as spillages, leakages, fire etc. and 
their possible impacts and also carry out mock drill in this regard at regular interval of time.

 6. The person authorized shall comply with the provisions outlined in the Central Pollution Control Board 
guidelines on “Implementing Liabilities for Environmental Damages due to Handling and Disposal of 
Hazardous Waste and Penalty”.

 7. It is the duty of the authorized person to take prior permission of the Karnataka State Pollution Control 
Board to close down the facility.

8. The imported hazardous and other wastes shall be fully insured for transit as well as for any accidental 
     occurrence  and its clean-up operation.

 9. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.

10. Any other conditions for compliance as per the Guidelines issued by the Ministry of Environment, Forest 
and Climate Change or Central Pollution Control Board from time to time.

11. An application for the renewal of an authorization shall be made '3' months before the date of expiry.

12. The Person authorized shall bring to the notice of the Board, if any increase in quantity, change in 
category and handling operation. In such cases, the authorized Person has to obtain fresh authorization.

13. Karnataka State Pollution Control Board reserves the right to review, impose additional condition or 
conditions, revoke, change or alter the terms and conditions of this authorization or to suspend or cancel 
this authorization.

14. The Person authorized shall take steps for reduction and prevention of the waste generated or for recycling 
or reuse.

15. The authorized person shall maintain the records at site in Form-3 and shall submit the annual returns in    
Form-4 within 30th June every year for the Period April to March and manifest in Form-10.

16. The record of consumption and fate of the imported hazardous and other wastes shall be maintained.
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17. The hazardous and other waste which gets generated during recycling or reuse or recovery or per-
processing or utilization of imported hazardous or other wastes shall be treated and disposed of as per 
specific conditions of authorization.

18. The transportation of hazardous waste shall have to be carried out only through registered/authorized 
vehicles meant for transportation of hazardous waste.

19. The Person Authorized shall not store the Hazardous Waste more than ninety days as per Rule 8 (1).  

20. The Person Authorized shall transport and store the raw materials in a manner so as not to cause any 
damage to environment, life and property. The applicant shall be solely responsible for any damages to 
environment.

21. Display Boards: The person authorized shall display sign boards at the storage site as “Hazardous Waste 
Storage Site” and “Danger” and the site shall be provided with accident preventive measures.

  
Additional Conditions:

1)This authorization is issued after prior approval of Member Secretary for the period upto 30.06.2026 
with conditions.2)The Occupier shall comply with all the conditions prescribed in the ANNEXURES attached 
herewith and submit compliance.

                                                                                                                        For and on behalf of the
                                                                                                            Karnataka State Pollution Control Board

  CHIEF/ SENIOR ENVIRONMENTAL OFFICER

COPY TO:
1. The Environmental Officer, KSPCB, Regional Office,for information and to inspect the industry during  
your next visit to the area.
2. Master copy (Dispatch).
3. Office copy.
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